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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Nurses (Amendment) Act, 2018 (Mah. Act No. XXXIII of 2018),
is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

I/c. Secretary (Legislation) to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXXIII OF 2018.

(First published, after having received the assent of the Governor in the
“Maharashtra Government Gazette”, on the 11th April 2018).

An Act further to amend the Maharashtra Nurses Act, 1966.

Mah. XL WHEREAS it is expedient further to amend the Maharashtra Nurses
of 1966. Act, 1966, for the purposes hereinafter appearing; it is hereby enacted in the
Sixty-ninth Year of the Republic of India, as follows :—

1. (I) This Act may be called the Maharashtra Nurses (Amendment) Short title and
Act, 2018. commencement.

(2) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint.

Mah. XL 2. In section 4 of the Maharashtra Nurses Act, 1966 (hereinafter Amendment
of 1966. referred to as “the principal Act”),— of section 4 of
. . Mah. XL of
(@) in sub-section (2),— 1966.
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(i) before the existing proviso, the following proviso shall be
inserted, namely:—

“Provided that, the State Government may, by order, give
extension to a Member, President or Vice-President, even after
expiry of his term, initially, for such period not exceeding six
months, which period may, in the like manner further be
extended by a further period not exceeding six months, so that
the total period of extensions shall not exceed one year in the
aggregate : 7 ;

(i1) in the existing proviso, for the words “Provided that” the
words “Provided further that” shall be substituted ;

(b) sub-sections (3), (4) and (5) shall be deleted.

Amendment 3. In section 40 of the principal Act, after sub-section (2), the following
of section 40 guh-section shall be added, namely :—
of Mah. XL
of 1966. “ (3) Notwithstanding anything contained in this Act, if for any

reasons the Council cannot be constituted after expiry of the term of
Members including President and Vice-President as specified in sub-
section (2) of section 4 or after expiry of period of extension granted
under the first proviso to the said sub-section (2) of section 4, as the case
may be, the Government may appoint an administrator or Board of
administrators for exercising all the powers and performing duties and
discharging the functions conferred and imposed upon the Council by or
under this Act, initially for a period not exceeding one year and thereafter
for such further period or periods so that the total period shall not exceed
two years in the aggregate.” .
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